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Original Application Koe 217 of 1992

Raj KSJRar Verma ja o eo Applicant
✓

Versus

Union of India &  others 1 ot> 0 00 . Respondents

Hon' ble  Hr^ Ju stice  U oC 0. Sriezas tava, v .C c 
Hot&ble Mrrl K. Ofcayya# A^K„

( By Hbti0 Kre Justice 0 oCo srivastava, V 0C 0)

The father  of the applicant was employed in  Ordinance

in
C loth  Factory, S hah j aha npu r ,  he died  /  harness, he was 

working on the pos t of Line K an c The .< other.--of the

applicant made ^ a p p l ic a t io n  fo r  appointment txss-, _ -

his son j  * *  “* '
fo r  appointment on compassion­

ate  ground in  lien  of?*services rendered by her late

£iusband0

2„ The applicant made another application dirirg

pe&dency of first  application,, Later on i t  was only on

I 3 07 0l989 that the mother of t h e  applicant was informed

that the application of arpoirrtment on compassionate

ground has b een rejected. I t  was mentioned in  th e Tetter
♦ t 

that her elder son i s  already in  Government service and

she is  receiving Rse 203 as Family Pension and also 

received Rse 6927/M as D ,C eR,G„ and 20000/- in  

Insurance claim, the feeling aggrieved that the aame 

the applicant has approached the Tribunal e 

3^ The respondents have opposed the application

in  the counter affidavit stating ih...ts in that the case 

for compassionate appointment was considered on merits 

and in  accordance with the guidelies iss ed by Gcvto 

of India and l^_li/'-he same v;as informed to the 

a p p lica n t^  r?other0

4 - C rs t eh 7 .
4 0 t h e  applicant it  has been con terded



2-
V-

it

that the applicant eleder brother^in covemment service an-d

it eiv 1 * 4
his mother vas r.X . -..' fa m ily  Pension^ is  no ground •'■'hr.'-. • 3 Q

for  not giving compassionate appointment to fehe applicant^

5'„ The applicant* s appointment on compassionate
- * 

ground nay be considered incase no other person better than 

the applicant i s  available and v^aiiiing for  compassionate 

ground, 1

I

6 e The application stands disposed of with above

observation ^ No order as to costs. :

Luclcnow
Dated J 

(9o sc)


